Bill No. 18 of 2019

THE RAJASTHAN MINISTERS’ SALARIES
(AMENDMENT) BILL, 2019

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

Sfurther to amend the Rajasthan Ministers’ Salaries Act, 1956.

Be it enacted by the Rajasthan State Legislature in the
Seventieth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Ministers’ Salaries (Amendment) Act, 2019.

(2) It shall come into force at once.

2. Amendment of section 5, Rajasthan Act No. 43 of
1956.- In second proviso to sub-section (1) of section 5 of the
Rajasthan Ministers’ Salaries Act, 1956 (Act No. 43 of 1956), for
the existing expression “such amount not exceeding rupees five
thousand per month as may be notified by the Government from
time to time.”, the expression “rupees ten thousand per day.” shall
be substituted.
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STATEMENT OF OBJECTS AND REASONS

It is seen that Ex-Ministers do not vacate the official
residences allotted to them even after the prescribed period is over.
This causes difficulty in allotment of suitable residences to the
newly appointed Ministers. As per the existing provision, for non-
vacation of the official residence by the Ex-Ministers after the
expiry of the prescribed period of two months, the Ministers are
liable to pay, as damages for the use and occupation thereof, an
amount not exceeding rupees five thousand per month. This
amount is very meagre. Therefore, it is proposed that if Ex-
Minister does not vacate the official residence after the expiry of
the aforesaid prescribed period, he shall be liable to pay damages
for the use and occupation of the official residence at the rate of
rupees ten thousand per day. Accordingly, amendment is proposed.

The Bill seeks to achieve the aforesaid objective.

Hence the Bill.

30 IR,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
MINISTERS' SALARIES ACT, 1956
(Act No. 43 of 1956 )
XX XX XX XX XX XX XX

5. Residence and conveyance.- (1) With effect from the
date referred to in section 3, each Minister shall also be entitled
from the state Government without payment of rent or other
charge, to the use, throughout his term of office, of-

(@) an official residence and furniture in Jaipur, and

(b) a State car,
and no charge shall fall on the minister personally in respect of the
maintenance of such residence, furniture or car:

Provided that each Minister shall be entitled to an official
residence and furniture without payment of rent or other charge in
Jaipur up to a period of two months from the date he ceases to be a
Minister.

Explanation.- For the purpose of this section and section

5-A, the expression "official residence"
means a residential building, the staff
quarters, out house and other building,
ground and garden appurtenant thereto
set apart by the State Government for
residence of a Minister and the members
of his family and his servants including
all fixtures and fittings for electric and
water supply and for sanitary purposes:

Provided further that each Minister shall immediately after
the expiration of the period referred to in the foregoing proviso
vacate such official residence, failing which, notwithstanding
anything contained in the Rajasthan Public Premises (Eviction of
Unauthorised Occupants) Act, 1964 (Rajasthan Act 2 of 1965) or
any other law for the time being in force, an officer authorised by
the State Government in this behalf may take possession of the
official residence together with the furniture and may for the
purpose use such force as may be necessary in the circumstances;
and in case any delay in so taking possession is caused due to any
resistance offered by the Minister or anybody on his behalf,
whether on the strength of any stay order or otherwise, for so long
as the resistance continues, the Ministers shall be liable to pay, as
damages for the use and occupation of the official residence, such
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amount not exceeding rupees five thousand per month as may be
notified by the Government from time to time.

Explanation.- For the purpose of this sub-section 'Minister'
includes a person who has ceased to be a Minister, and also
includes a person who was given the status of a Minister.

(2) to (3) XX XX XX XX XX XX
XX XX XX XX XX XX XX
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(nftpd R 3reame)
TSEATT HAY adaT (Waners) e, 2019

(SrefF ToreuTer Ryt wam & qeEia R smem)

TSIEAT FHAT ddel AT, 1956 Fr 3R Tafa s
F for AgIs|

YR IURIST & FAd a¥ H TFIEAT 5T Aea-Huse
foaa sRfEas s §-

1. Gfdrea aw 3R wRer.- (1) 3§ s @ a=
ISTEATT FIT ddel (TeMer) AfRafaTe, 2019 g

(2) T€ I 9g g

2. 1956 & [ AARIA H. 43 H GRT 5 F
et~ TorEAT FHNY ada 3fafage, 1956 (1956 &1 3fafaws
H. 43) & 4RI 5 T 3U-URT (1) & AT e H, g T
ASTFT "IMT §olk ¥9Y Ifad T & 37T UAT & ol &l
gl BT Sff WehR E@NT §AT-HAT W HAgRd $r o &
T R IFIFT "e0 goR T yfafed ¢ &1 gl g
gfaeTiad Fr el




3ggedl 3 FRU #1 FuaT
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TR & & H 9 §olR 0 GITAE & 3HeA{teh ThA S &
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fara @rell Ag HXar g aF a8 07 AEHT fAara & 3931 3R]
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5 Rt qdied seged @ i & fow SRwa ¥
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3N I,
TR 73|



TTEYTT #Ar aa«T IfafATe, 1956 (1956 @1 rffaws €. 43) @
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XX XX XX XX XX

5. fa TS a9T gad).- (1) 9rT 3 # Afése a’iw @
g FAAT, 0T TWHR & R a1 310 90R & Fe1F & fofaT,
3=l el derary #R-
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H Jedigse frdl a1d & gl W i, Tog WHR ganl 39
fAfAT wifthd IfRelr Befer @d@d 0 g Hare @
Feoll of FhT AR 3T YIolT & T O §o I JIET
I St gRTEAfGAT & 3maeas & 3R Ife 39 veR F Fear
o H A caRT AT 3FH IR F R o cafed garr fondr
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(2) & (3) XX XX XX XX XX

XX XX XX XX XX
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(Stenfer ToreTer fure @am & qUEnRa R Smdem)

T Qe g

TSEIH 7 daa afOAgd, 1956 &1 3 wifea &= &
foT g

(Shanfer Toreurer Rure wam & quenfa B smdem)

g FAR ANRR,
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(To be introduced in the Rajasthan Legislative Assembly)
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further to amend the Rajasthan Ministers’ Salaries Act, 1956.
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PRAMIL KUMAR MATHUR,
Secretary.
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(Ashok Gehlot, Minister-Incharge)



